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3 13.4.95 Hecrd on Misc.applicction 180/95 

for expunction of certaion observation 

made by the learned Single Judge, whil 

disposing of the original application. 

it may be mentioned tt the Out set 

that this Tribunal has not passed any 

remarks or made any observations Cgaint) 

i7c 
the conduct of the applicant herein 

(Respondent 4 in the original applicaton) 

which would damage either his reputati n 
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or his career. It ws the bounden duty 

',-

fr 2/e 
U. 	( L 

CO7 

?,ca 
r, 

UO pIoi') 4L1O" 

Lu L 

- 	 -ç 

?' L 7  
- 

/ 

regard to the allegations made  in the 

order. As nothing has been said  by thiS1 

1:ibunal casting dspersioon the 

applicant, there is nothing to expunge 	( . 

1(7 	1x' 
any remarks or observations made therei9. 	' 

ith these observations Misc .applicatioi 

180/95 is disposed of accordingly,/ 
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of the Lribuncl to take apropriate 

steps when an allegation was made in 

the Jpen Court regarding despondent 4 

demanding illegal gtification and wh 

all the learned Single Judge did was 

directer,T the concerned authorities to 

encuire into the matter. Thus everythi 

is kept oen and it is open to the 

petitioner herein to defend himself 

if and when any enquiry starts; with 


